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comments of the Comptroller and
Auditor General thereon, [Placed
in Library. See No. LT-758/77].

HousE-HOLp ELECTRICAL APPLIANCES
(Quariry CONTROL) AMENDMENT ORDER,
1997

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table a copy of the
House-holq  Electrical Appliances
(Quality Control) Amendment Order,
1877 (Hindi and English versions)
published in Notification No. S.O.
424(E) in Gazette of India dated the
28th June, 1977, under sub-section (6)
of section 3 of the Essential Com-
modities Act, 1955, [Placed in Library.
See No, LT-759/171].

NOTIFICATIONs UNDER CENTRAL ExXCISE
RuLEs, 1944 AND CusTOMSs AcCT, 1962

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRI H.
M. PATEL): I beg to lay on the
Table:

1. Notification No, G.S.R. 482(E)
(Hindi and English versions) pub-
lisheq in Gazette of India dated the
11th July, 1977, issued under rule 8
of the Central Excise Rules, 1944,
together with an explanatory memo-
randum. [Plaeced in Library. See
No, LT-780/77].

2. Notifications Nos. 160/77-Cus-
toms ang 161/77-Customs (Hindi
and English versions) published in
Gazette of India dated the 20th
July, 1977, under Section 158 of
the Customs Act, 1962 together
with an explanatory memorandum.
(Placed in Library. See No, LT-
761,77).
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MESSAGES FROM RAJYA SABHA
SECRETARY: Sir, I have to report
the following messages received from
‘Shae Secretary-General of Rajya
Y-

_(i) “In accordance with the pro-
Visions of rule 111 of the Rules of
Procedure anq Conduct of Business
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in the Rajya Sabha, I am directed
to enclose a copy of the Motor
Vehicles (Amendment) Bill, 1977,
which hag been passeq by the Rajya
Sabha at its sitting held on the 18th
July, 1977.”

_(ii) “In accordance with the pro-
visions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Oil and
Natural Gas Commission (Amend-
ment) Bill, 1977, which has been
passed by the Rajya Sabha at its
sitting held on the 18th July, 1977

BILLS, AS PASSED BY RAJYA
SABHA

SECRETARY: Sir, 1 lay on the
Tabe of the House the following Bills,
as passed by Rajya Sabha:—

(1) The Motor Vehicles (Amend-
ment) Bill, 1977,

(2) The Oil and Natural Gas
Commission (Amendment) Bill,
1977,

12.15 hrd.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED CURBs ON IMPORT OF INDIAN
TEXTILES IMPOSED BY EUROPEAN ECONO-
Mic COMMUNITY

SHRI VAYALAR RAVI (Chirayin-
kil): I beg to call the attention of the
Minister of Commerce and Civil Sup-
plies and Co-operation to the follow-
ing matter of urgent public importance
and request that he may make g state-
ment thereon:

Reported curbs on import of
Indian textiles imposed by the Euro-
pean Economic Community.
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THE MINISTER OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN
DHARIA): Mr, Deputy-Speaker, re-
ports have appeared in the press dur-
ing the last week about the restric-
tions imposed by the European
Economic Community (EEC: on im-
ports of cotton yarn and cotton
clothing into the Community from
nine countries including India. In
this connection, I wish to clarify that
on 12th July, 1977 the EEC introduced
a quantitative limit of 205 tonnes for
imports from India of cotton yarn
into France valid for the period from
1-7-1977 to 31-12-1977. On the same
date, the EEC announced restrictions
on certain other products also. None
of these, however, apply to India;
this has been confirmed by our Mis-
sion in Brussels to EEC.

The unilateral restraint imposed by
EEC on import of cotton yarn from
India into France is in violation of
our bilateral Agreement on Toxtiles.

‘While formally communicating the
restrictions on cotton yarn imports
into France, the EEC has requested
for consultations. After these consul-
tations, if necessary, we may lodge a
complaint against this action of the
EEC with the Textile Surveillance
Body (TSB) which has been dreated
under the GATT Arrangement re-
garding International Trade in Tex-
tiles to supervise the working of the
Arrangement and resolve such dis-
putes as may arise.

It may be recalled in this connec-
tion that the EEC has applied similar
import restrictions on some other cot-
ton textile products in respect of
which {he bilateral agreement does
not envisage any quantitative limit. On
18th March 1977, the EEC announced
Community lcvel quotas for women’s
blouses and shirts of colton and man'’s
shirts of cotton. These quotas do not
make a distinction between handloom
and mill-made goods. On 25th April,
1977, quotas were introduced for “T”
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shirts and cotton yarn for UK. These
quotas are opcrative till the end of
1977,

Government views with serious
concern these curbs on imports of
Indian textiles, particularly those re-
garding the handloom sector as they
have far-reaching implications from
the socio~economic point of view.

After exhausting the possibilities of
resolving the problems created by
these restrictions amicably, we have
lodged complaints in respect of each
of these restrictions with the Textile
Surveillance Body. The hearing is in
progress and the decisions are expec~
ted shortly.

SHRI VAYALAR RAVI: The Euro-
pean Economic Community is one of
the major exporting group of coun=-
tries. Now the export is Re. 1,000
crores; but when they started it was
Rs. 50 crores, At the same time we
are one of the major imporiers from
EEC and our import bhill is more than
the export bhill. The EEC is more
benefited than us. When they form-
ed this community there were many

impediments regarding the agricul-
tural policy, external tariff terms,
mathematical average and other

things. This is a little aggravated in
1972 when PBritain entered the LEC.
They made declarations which were
very vague. India wanted clarifica-
tion but it was not given. The res-
triction on Indian goods seems to he
bigger and bigger and there is clear
discrimination towards India.

Sir, Brilain has got a clear obliga-
tion towards the Asian developing
Commonwealth countrics. The Presi-
dent of the EEC is himself an im-
portant British politician. I wish that
he looks into the matter.

In 1974 we had the agreement, It
was on handicrafts, jute, cotton tex-
tiles etc. That was the agreement in
1974, three years ago. Now there 1S
thig discrimination, But I do not wa'nt
to charge anybody. It is stated in
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the report: ‘Indonesia handicrafts-
unlimited; Pakistan handicrafts-un-
limited’. There is restriction only in
regard to our country, Take carpet
for instance. Quota restrictions are
there for us hecause it is gensitive.
Take a country like Iran. They say
it is semi-sensitive, There is no quota
restriction there. That is their policy.

This kind of division into ‘sensitive’
and ‘semi-sensitive’ areas makes in-
roads into our export to EEC coun-~
iries.

There was the decision by UNCTAD
and they introduced GSP (General
Scheme of Preferences) to give duty-
free exports. But still the position
has not improved as we expected

even though this GSP scheme was -

mntroduced.

Sir, according to *he statement of
the President of the Handicrafts
Association, our export at present is
of the order of Rs. 288 crores.

You may have come down to ano-
ther Rs. 600 cror¢s meaning thereby
u reduction of 35 per cent of the total
exports to these countries. It will
affect not only our foreign exchange
earnings but also the employment
largely——rural employment based on
rural industry scattered all over the
country, It may be hundred crores
of rupees worth of foreign exchange.
That js the real matter. In this in-
dustry thousands of people are in=-
volved who will remain unemployed.
That §s my point. Here the hon.
Minister has stated that there is an
agreement—-I do not know whether it
IS covered by 1974 agreement—but the
agreement with France--with the
fconomjc community—is completely
Violated when they ban import of our
Foods there. The Minister has, of
Course, revealed another fact. There
5 a violation of the agreement re-
farding certain textile products—
l;;“dlmm\ products, blouses etc.

hatever that may be, he has also

L"ienhoned that there is a violation

the agreement.
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So, I would like to know from the
hon. Minister whether, in view of the
recent unilateral imposition of such
restrictions—this is what we hear
from the report received from cur
Missions—of our goods, we can also
think of diversification of our exports?
By that I mean the textile fibre—
diversification of our exports in man-
made fibre—and I think we have to
resory to some other method to im-
prove our exports. May I therefore
know from the Minister whether when
we negotiate with the European Com-
munity, he will put this suggestion to
them if he really wants to improve
the quota of our exports? We can also
share with them the equal amount of
increase in our quota of exports. We
are Rlso importing about Rs. 4,000
crores worth of goods to this country
and so we can have an agreement on
a reciprocal basis so that we can offer
them some import.

My question 1s: does the minister
consider this proposal and if so, I
would like to know what are the
concrete steps that have been taken
for a dialogue with the European
community to sort out the problems?
What does he propose to do to see
that these people do not suffer from
unemployment because of restrictions
on our exports?

SHRI MOHAN DHARIA: Sir, I do
share the concern of the hon. Mem-
ber as also the House. It is very
clear that a unilateral decision taken
by the E.E.C. countries is absolutely
in violation of the agreement and we
feel that it is illegal also. No sooner
than this decision was taken, accord-
ing to the procedure, we immediately
told them that we would like to have
discussiong because these discussions
are to be held on my account before
the decision is to be operative within
a prescribed time. Accordingly dis-
cussions were held and the decisions
could not fructify. So, we have gone
to the Textile Surveillence Body
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which is an instrument created by
GATT to settle certain disputes and
this maiter Is being heard. In the
meantime, in the month of May,
before the Vice-President of the
Community, when he was in our
country, these international mutters
were put up. I discussed the matter
with him here and we not only
brought this to his notice but also
expressed our rvesentment in the
terms that were then possible to be
expressed, Our team was to go for a
discussion. Before the discussion was
complete, thig ex-party decision was
taken by the countries concerned.

The hon. Member has said that it
was in violation of the agreement.
That is the reason why we have gone
to the Survelllane body. The hon.
Member has also asked me the rea-
sons for it—one of the basic reasons
is that all these countries were ex-
porting these ready-made garments
including the handmade garments.
They have flooded the markets there
and their fear was that this may cause
a lot of unemployment in their coun-
tries. Of course, there could be some
other reasons also. Here, it is not
only against India but also against
some other countries from our areas
thet this action has been taken be-
cause this injustice has been done.
I do agree with the hon’ble Member
that diversification of our exports is
absolutely essential. I have already
discussed the matter with the produ-
cers here but they are having their
own problems. Some of their pro-
duce is on the verge of shipment and
under the circumstances these res-

trictions have done great harm to our
economy.

Sir, not only I have taken up this
matter with the Vice President and the
Minister from EEC but I also request-
ed the Foreign Minister to take up the
matter. During his recent tour he had
informat discussions with the ministers
concerned. Today it is before the
Surveillance Committee. Even if it is
required to be taken up at the diplo-
matic level it shall be done.

20,
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One more suggestion has been made
regarding the bilateral trade, namely,
when we are importing can’'t we have
our conditions also. There are two
areas of operation. Wherever they aTe
in need of goods those conditions could
be applied but when we want these
goods to be purchased by them then we
cannot lay down conditions, Even then
this suggestion will be borne in mind.

132

SHRI JYOTIRMOY BOSU (Diamond
Harbour)- Sir. this action of the EEC—
I regret to say—amounts to making a
mockery of an international agreement.
It was signed With a lot of fanfare and
under the guise of friendship and co-
operation but I find no sanctity is at-
tached to this sort of agreement. It is
nothing short of hypocrisy. The true
appearance behind the ‘Aid’ they are
giving us is only soft soap and veil.
The intention is clear. They want to
retard our economic progress. What
else can be expecteq from these capit-
alist countries!

The slogan to which we have been
playing for so many years, viz. Export
or Perish is something very dangerous,
Please, get out of this. Mr. Minister
you are even exporting minimum
necessity items. You are exporting
these things below our actual cost of
production inspite of the fact that our
labour gets the minimum wages. ‘You
are exporting the precious natural re-
sources of this country.

Sir, as a result of all this we are
operating totally in the Buyers Mark‘et‘
On the one hand there is a well-desié-
ned manoeuvering by the capitalist
countries and on the other hand in ouf
own country the big businessmen and
the middlemen are exploiting the Poor
tailors. Sir. two-fifth of these 8%
ment exporters do not produce tbei
own requirements of export. In my
constituency in areag like Mahestala,
Akhra and Santoshpur more than 'fhfe:
lakh persons are cmployed in taﬂal‘"r’n
Industry and all of them come tr °o_
minority communities which are ec"“m
mically backward of the backwards ot
this country. In the Govermment
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India’s map of the garment industry
this vast traditional area does not
figure In thig connection I have
written numerous letters Sir, the ex-
ploitation 1n the production sphere 1s
also there Excessive prices are charged
on raw materials cloth button thread
and sewing machines The gctual man
who produces the thing gets a fraction
of the last price No attention has
been paid whatsoever The exporters
on the one hand get profit export in-
centives and on the other they get 1m
port entitlements which you sell at a
blackmarket price at enormous profits
They do not put them into books of
accounts I would request the hon
Minister to tell us whether he is going
to constitut= a Legislators Commuttee
at the national level for a thorough
probe and analysis into the working
conditions of the workers in tailoring
industry so that before the end of this
vear we are able {0 do something for
the lakhs of people in this industry
There 1s no guidance no regulation
and no attention has been paid what
soever It 1s a denlorable condition
1 am more concerned with this because
1t 1nvolves the munonity community
that 18 the mushms As I said the
traditional areas are totally neglected
Internally there 1s no purchasing
power there 1s no publhic distribution
system The cloth that they produce
does not even reach 15 per cent of the
population in the country The GATT
member countriegs concluded an agree
ment in December 1973 known as Mu'1
Fibre Agreement Part of Article 12
of the Mulh Fibre Agreement says the
irrangement shall not apply to deve
loping country exports or handmade
cottage industry products made of such
handloom fabrics or to traditional
folklore handicrafts and textile produ-
cts »

How is it that the EEC has um-
Interally serapped 1t?

Then Sir in March this year the
FEC umlaterally imposed restrictions
Nlegally on certain kinds of garments
which were outside any restriction un
der the Indo EEC bilateral ‘Textile
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Agreement which should be operative
t1ll December 31, 1877 and brought
handloom cotton garments also under
this restriction Now, without any
warning the EEC Import Agreement
resulted m very large quantities of ex
ported goods which had reached EEC
ports remammg uncleared there and
sinular quantities of manufactured
goods lying here unshipped involving
over Rs 350 crores Fabrics of equal
value made expressly for the garment
mndustry remam on the hands of the
weavers all over the country What
would be the ultimate result of this?

Now unless the Government take
recourse to certamn strong measures
to avold closure of the manufacturing
units mn this cottage industry it will
render at least 15 mullion people
—men women and children—unem-
ploved because 1t 1s a labour intensive
industry 1 would lhike the Govern-
ment to help this industry impartially
particularly because the munorities
who are very much backward econo
mically 1n this country should be looked
after properly The hon Prime Mins
ter who 1s sitting here promised to
solve the unemployment problem
Now Mr Dharia had said in the Rajya
Sabha yesterday that he would take
1t up at the Prime Minister s level He
has made a shght mstake I would
hike to point out that the EEC has no
Prime Mmmster Our Prime Minister
can write to all the Prime Ministers
who are constituents of the EEC This
mishievous design should be thwarted
right now Unless you increase the
purchasing power in your own coun-
try They will exploit us and they are
already doing that now But I want
your assurance that you are gong to
constitute a Committee so that it can
give a report on the overall working
of tre taloring indusiry in this coun
try before the end of this year

SHRI MOHAN DHARIA As I have
said the Government is concerned
with the situation that has been created
because of the decision taken by the
FEC countries 1 said in the Ra)ya
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Sabha that “I look at this matter with
all possible seriousness” and then I
said “I have tdken it with the Foreign
Minister and also discussed it with
the Prime Minister.” ‘To save the situa-
tion, even if it is to be taken at the
Prime Minister’s level, it will be taken;
government shall do all that is possible;
that was the spirit.

SHRI JYOTIRMOY BOSU: I have
got the debates; EEC hag no Prime
Minister,

SHRI MOHAN DHARIA: I know.
But they are having their own chief;
and our chief is the Prime Minister.
They may have a president or chair-
man. From our point of view we
attach great importance to this ques-
tion; whether it is to be done at the
level of the Ministry of External
Affairs or at the Prime Minister’s level
whatever efforts are needed will be
taken. Wce know the difficulties of
these people who are the worst suf-
ferers.

Some other comments also were
made by hon. Member. He has asked
for the constitution of a committee
By and large the Labour Minister. ...

SHRI JYOTIRMOY BOSU: You
want to have the honey and leove the
wax to the Labour Ministry?

SHRI MOHAN DHARIA: It is the
Labour Minister who deals with the
working conditions of labour So far
as the constituency of the hon. Member
is concerned, 1 have already requested
the hon. Member to have the tailors
organised in a cooperative society and
whatever help and cooperation could
be extended to the hon. Member will
be given. If it is not possible in the
hon. Member's constituency, it will
never be possible in any other consti-
tuency.

SHRI JYOTIRMOY BOSU: 'The
Minister has taken recourse to a very
dangerous method of pumping grease;
that should not be done. If you have
a work force of about 3 lakhs of per-
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sons, men, women and children, you
cannot possibly have a  cooperative
society. I regret to say that in the
eastern region during 30 years of con-
gress rule cooperative movement has
not grown at all. Therefore, I should
like you to take other steps, Why
are you afraid to constitute a Com-
(Interruptions),

336

MR. DEPUTY-SPEAKER: I have
called the next member,

*SHRI K, RAMAMURTHY (Dhar-
mapuri): Hon. Mr. Deputy Speaker,
Sir, this Calling Attention Motion has
been brought before this House to
highlight the grave consequences of
the E.E.C.'s unilateral decision in vio-
lation of the Textile Agreement to
impose certain curbs, in fact to stop
the import of handloom garments
from India—India will be denied the
foreign exchange earning of the order
os Rs. 200 crores a year, besides
throwing lakhs of workers engaged in
the handloom industry out of employ-
ment on the streets. This unilateral
decision of the E. E. C. has aessumed
serious proportions in the country,
with particular reference to Tamil
Nadu where more than a lakh of peo-
ple have lost their livelihood, The
hon. Minister must be aware of the
fact that ready-made garments worth
Rs. 65 crores are rotting in the go0-
downs. I would like to raise four
specific questions in this regard.

(1) In the year 1969 one Shri A. K.
Jain organised a unit called EX-
PORTOS for furthering the export of
readymade garments. On July 16
1977, he had the privilege of receiving
a Silver Trophy from the hon. Minister
of Commerce for outstanding export
performance. It is reported that this
gentleman has started a small unit in
Mauritius  for producing readymade
garments. He will supplement this
production by sending substantial
quentities of readymade  garmenis
from India to Mauritius. As Mautiﬁlé’
happens to be a Member of the E. E. &

I

*The original speech was delivered Tamil
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there is no restriciion on the export of
readymade garments to E. E. C coun-
tries from Mauritius. Naturally, this
gentleman exports all the garments—
produced in Maritius and sent from
India~to E. E. C, countries. The o%
vious snag here is that Mr, Jain ac-
cumlates ioreign exchange in Mauri-
tius at the cost of India. The foreign
trade and the foreign exchange re-
serves of Maritus are built up at the

cost of our country. I  would
like to have an  assurance
from the hon.  Minister of

Commerce that he would discourage
setting up of units abroad just for the
sake of exploiting the potential mar-
ket for personal benefits from a third
country, thus depleting our country’s
foreign exchange earnings. I would
also likc to know the steps that the
Governmen! would take in this girec-
tion.

(2) Santa Cruz, Bombay is declared
as Export Processing Zone. Many
small industrial shed. with electric
power. waler ete., which have been con.
structed at a cost of several lakhs of
rupees. for the purpese of promoting
the prodiction of Electronic goods for
export, are lying idle hecause of the
{art that the electronics industry has
not come up to  satistaction. It is
uvderstood that the U.S.A. would send
clath to this place for fabrication into
rorments and for re-export, because the
labour here is cheap. If there is any
trath in this, it is highly improper.
The hon. Minister is aware that al-
teady lakhs and lakhs of handloom
weavers are out of their jobs. If cloth
1s allowed to be imported from America
and garments are to be made out of
1 for re-export, it will only mean that
the dimension of unemployment in the
country would go beyond description
and the entire handloom industry in
the country would be decimated. I
would suggest that the industrial
sheds jn this Export Processing Zone,
Santa Cruz, should be allotted to our
readymade  garments manufacturing
workers and the garments should be
fahricated from indigenous cloth. The
Government should explore and ex-
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ploit the potential market for ready-
made garments in African and Middle-
eastern countries,

(3) I understand that the Govern-
ment is seriously considering the
constitution of Readymade Garments
Export Promotion Council. When that
is done, I demand that the handloom
weavers must be given representation
on this Council I emphasise this
because it is the normal thing that
such institutional arrangements are
taken advantage of only by the textile
mill-owners for their aggrandisement.
The hon. Minister of Commerce should
tear thig in mind at the time of con-
stituting this Readymade Garments
Export Promotiion Council

(4) Sir, there is imperative neces-
sity for setting up Export Inspection
Agency for readymade garments. I
understand that the E.EC. countries
were compelled to come to such a de-
cision hecause of the sub-standard

goods sent from here. I re-
guest  that the hon. Minister
chould expeditiously set up

this Readymade Garments Export In-
spection Agency so that we are able
1o earn foreign exchange by the export
of quality goods, which in turn will
cnable lakhs and lakhs of workers
and handloom weavers to retain their
livelihood.

I shall be happy if the hon. Minis-
ter can give satisfactory answers to
these quostions.

SHRI MOHAN DHARIA: Sir, the
hon. Member hag asked me four ques-
tions One is regarding one Mr. Jain
in thig industry in Mauritius, I would
like o assure the hon. Member that
whatever is produced in India only
will go against our quota and pothing
manufactured outside will be allowed
to be exported against our quota. As
a matter of information, I may inform
the House that Mauritius is not a
member of EEC. Mauritius ls a mem-
ber of ACP (African, Carribean and
Pacific) countries and they get some
specia] treatment from EEC countries.
So far as our export is concerned,
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whether it is Jain or anybody else,

they will not be allowed to disrupt our
exports from here,

JULY

Secondly, regarding Santacruz com-
plex, that is a complex created for the
goods to be manufactured and 100 per
cent to be exported. To some extent,
it 50 happens that the orders are booked
from ouiside, they send their material
that is manufactured and value added
and then sent outside. Nothing is
allowed for domestic consumption.
Again the cloth or the fabrics that is
imported, if it is manufactured wnth-
in the country, if its import could be
replaced, I shall look into it. I do not
know the specific problem mentioned
by the hon. Member.

'The third point is regarding Ready-
made Garments Export Promotion
Council. This House 1s well aware
that the Ready-mad~ Garments have
made not only good progress but have
also proved to be a boon to this
country, Our exports have gone much
above Rs. 250 crores. It was a long-
felt need and, therefore, the govern-
ment hag taken a decision to have a
separate export promotion council for
ready-made garments.

He suggested that a representative
of the handloom sector should be on
the council. Those who are engaged
in the manufacture of ready-made gar-
ments, including the handloom sector
will be accommodated. This industry
is spread all over the country, and
particularly, small.scale manufacturers
are engaged {n this industry. Therefore,
care will be taken to give proper re-
presentation {o the small-scale manu-
facturers, including handloom,

He spoke about quality control. We
are having our own mechanism at
present to check the gquality of the
goods thal go outside. If the quality
is not good, they not only bring a bad
name to the country, but our export
suffers. Therefore, we have already
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tightened that mechanism. 'The hon.
Member has made certain suggesiions
and has also said that the goods that
were exported were not of good quality.
I shall look into it,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

THIRD REPORT

SHRI YADVENDRA DUTT (Jaun-
pur). Sir, I beg to present the Third
Report of the Committee on Private
Members’ Bills and Resolutions,

12.47 hrs.
MATTERS UNDER RULE 377

(DREPORTED DIFFICULTIES OF STUDENYS
FOR ApMissiON IN DeLHr COLLEGES

SHRI K. LAKKAPPA (Tumkur):
Sir, under rule 377, 1 graw the aiten-
tion of the Education Minister to the
serious situation arising out of the
difficulties of the students in getting
admission to the various colleges, in-
cluding medical colleges and engineer-
ing colleges in Delhi and, in fact,
throughout the country. The hundred
days of Janata Government's rule
have brought untold sorrows not only
to the students buti also to the parents.
Admissiong have been declared in-
valid in some cases, In some colleges
in Delhi, admissions have been made
without following the rules and regula-
tions. They are taking money and
admissions are going on. According
to the Times of Indig dated 19th July,
77, students with 70 per cent marks
fail to get admission. A tense atmosp-
here has been created in the university
campus. The political activitles of
the Vidyarthi Parishad are also throt-
tling and preventing admissions. Thbe
authorities are hand in glove with
such political miscreants and prevent-
ing the entire student community from
geiting aamission. The question 9
not only about the percentage of marks-
Sometimes. It is the fancy of the



